
SHRI VASANT SATHE (Akola): 
Sir, this is a matter which is really 
very serious and let us not now waste 
time on angry exchanges and side­
track the issue as Mr. Jyotixmoy Bosu 
is trying to do. We are all agreed on 
this side that thia is a matter fit for 
toeing referred to the Privileges Com­
mittee and we support whole-hear­
tedly that this matter be referred to 
the Privileges Committee without fur­
ther delay.

MR. SPEAKER: If both sides want 
it then, I think, there is consensus in 
the House. With the consensus of the 
House it should be referred to the 
Privileges Committee.

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): I entirely agree that this 
is a very grave matter m which there 
should bg no party consideration.

This may be referred to the Privi­
leges Committee.

MR. SPEAKER; I am sending it to 
the Privileges Committee. It is al­
ready over. It is already decided.

SHRI H. N. MUKERJEE: I am ma­
king a submission, namely, as Mr. 
Vajpayee has said very rightly, not 
only our Members of Parliament have 
been hand-cuffed. Only the other 
day, I brought up before the House 
the case of the editor of a weekly 
called Desha Brati produced before 
the court hand-cuffed and some 
Andhra journalists produced before 
the court hand-cuffed. The Govern­
ment haa got circulated an order that 
normally, unless there are some very 
special circumstances, persons should 
not be hand-cuffed. This is a matter 
which has agitated everybody and he 
suggested that some ways and means 
should be found to put pressure on 
the Government to stop tShis practice. 
I hope you would give some indication 
of the mind of the House.

MR. SPEAKER: A» far as Mem­
bers of Parliament are concerned, 1 
have given my indication on the very

first day. I gave my views on that. I  
very much hope that the Privileges 
Committee will take all aspects of thia 
question into consideration.

I will be conveying your views to 
the Home Minister. My personal view 
is, those days have gone when hand­
cuffs were used. About Members of 
Parliament, the position is very clear. 
You will examine this in all aspects, 
not only in regard to this particular 
case, so as also to lay down certain 
procedures for future guidance. As 
far as others are concerned, it is very 
much hoped that the views that are 
conveyed by you will be considered 
and some decision taken so that all 
respectable citizens who are voluntary 
satyagrahis or who occupy good posi­
tions in public life or who are good 
journalists, jurists, doctors, writers or 
educationists are treated well.

Don’t introduce your own meaning 
to it. I have given a broad outline. 
They will consider it I will convey 
it to the Home Minister.

12.38 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS (SHRI K RAGHU 
RAMAIAH): With your permission, 
Sir, I rise to announce that Govern­
ment Business in this House during 
the week commencing 2nd September, 
1974, will consist of:—

(1) Consideration of any item of 
Government Business carried 
over from the Order Paper 
of Saturday, the 31st August, 
1974.

(2) Consideration and passing of 
the Interest Tax Bill, 1974.

(3) Discussion on the Resolution 
seeking continuance of Pre­
sident’s Rule in Gujarat,

(4) Consideration and passing of 
the Untouchability (Often-
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ces) Amendment and Miscel­
laneous Provisions Bill, 1972, 
as reported by the Joint Com­
mittee.

(5) Consideration of motions for 
reference of the following 
Bills to Select Committees:—

(a) The Delhi Sales Tax Bill,
1973.

(b) The Customs Tariff Bill,
1974.

Sir, with your permission, I would 
also like to announce that Govern­
ment propose to introduce the Cons­
titution (Thirty Sixth Amendment) 
Bill, 1974 on Monday, the 2nd Sep­
tember and to place it before the 
House for consideration and passing 
on Tuesday, the 3rd of September, 
1974.

MR. SPEAKER Can hon Members 
not have the patience to wait? Let 
them please sit down. Every time, I 
am inviting their attention to this and 
still they arc doing the same thing 
again and again 1 have their names 
here before me I shall follow the 
same practice as before. So. why 
should they get up like this? This 
practice of sending names is, 1 
think, on the increase again That 
will be discussed in the Committee 
There are again more Members sen­
ding chits.

Now. Mr. Sathe He may confine 
himself to one item and one minute

SHRI VASANT SATHE (Akola). 
This item relates to the fact that the 
Secretary, Department of Labour 
and Employment of the Tamil Nadu 
Government has issued a circular, 
ref. 24537 dated 5th August, 1974, to 
all companies asking that 80 per cent 
of all jobs be reserved for local per­
sons. The salient points of the cir­
cular are that there are two cate­
gories of locals and non-locals The 
former are defined as persons who 
are resident in the State for over 15 
years; ia « separate column, the 
mother-tongue of the locals, whether

Tamil or not, has to be stated, and 
it is required that 80 per cent of 
jobs should be given to those whose 
mother-tongue is Tamil

SHRI R. S. FANDEY (Rajnand 
gaon): The Stiiva Sena had done the 
same things in Maharashtra.

SHRI VASANT SATHE: We had 
unequivocally condemned it when it 
was done by the Shiva Sena in Maha­
rashtra. Now, it is Tamil Nadu. A 
break-up of locals in each category 
like managerial, supervisery, techni­
cal, clerical, labour etc. is required 
and m every category, 80 per cent 
is to be given for the locals speaking 
Tamil; further, it says that employ­
ment should be done in such a ma­
nner that the required percentage is 
reached quickly Then, it says that 
the personnel officers should be of 
locals Whenever any application is 
"made to the State Government for 
starting a new establishment or for 
expansion, power, raw material etc. 
the statement should accompany 
thes>e requirements I want to bring 
this to the notice of the House. This 
is a very serious matter. Are we 
going towards integration’  In Tamil 
Nadu there are employees from Kera­
la and from neighbouring States like 
Andhra Pradesh. Karnataka and from 
all othei parts of the country. This 
policy, if it is followed by the Tamil 
Nadu Government will lead to a 
feelings of disunity and disintegra­
tion, and therefore, this item should 
be included for discussion next week.

SHRI VAYALAR RAVI (Chiraym- 
kil) • All the States Governments feel 
In the same way. So, we must have 
a discussion of this matter

SHRI P. G MAVALANXAR 
(Ahmedabad); The bon. Minister of 
Parliamentary Affairs has already 
announced that next week the procla­
mation regarding the continuance of 
President’s rule in Gujarat would be 
taken up for discussion. Therefor®, I 
submit that before that, the hon. Minis­
ter of Home Affairs should at least
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make a statement in the House about 
the violence and mob fury that has 
been taking place in my home city of 
Ahmedabad during the last three days. 
The police are behaving in a very 
strange and excessive manner, and 
ordinary citizens and merchants with­
out any fault are being harassed 
wrongly arrested.

Now, I would suggest one impor­
tant matter. The Ministry of Educa­
tion has, it seems, issued un obnoxious 
circular saying that any scholar from 
any country m the world if he wants 
to visit India, or even an Indian resi­
dent who is staying abroad, if he is 
to be invite^ to India for* taking part 
in seminars or talks, lectures, discus­
sions etc must have a clearance from 
Government, and then only he* can 
come. 1 think that this is highly 
objectionable, obnoxious and undemo­
cratic It is an insult to the academic 
world. I want the hon Minister of 
Education to withdiaw this circular or 
order, forthwith and make a statement 
before this House that he has done 
so. Government have no right to stop 
any reputed scholar from coming to 
this country, because ours is an open 
democratic free society. If there are 
going to be objections on political 
grounds, rather than academic 
grounds, it is a serious affront and 
assault on academic freedom, and I 
am quite sure that the intellectuals 
and professors and others in this 
country will not tolerate such kind of 
Governmental intervention and inter­
ference. Therefore I want that this 
matter should be discussed on a state­
ment by the Minister of Education 
that the order has been withdrawn.
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SHRI JYOTIRMOY BOSU (Dia- 
mand Harbour): In the list of business 
Shri Raghu Ramaiah has anrtounced. 
X regret to say I do not find at least 
one motion which was agreed to in the
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Business Advisory Committee and 
admitted by your good self, that is, 
on the removal of Shri Lalit Narayan 
Mishra based on the Report of the 
Kapur Commission which had inquir­
ed into the affairs of the Bharat 
Sevak Samaj (Interruption). It has 
been admitted in the Business Advi­
sory Committee. It was agreed to. 
Why is it that Government has not 
included it in next week’s business? I 
insist that that motion should also be 
debated next week.

My second motion on the forgery 
case in which the Commerce Minister 
has been charged with withholding 
information and there have been alle­
gations brought against the former 
Foreign Trade Minister that he was 
hand in glove with the whole affair 
should also be debated next week.

These two motions must be taken up 
next week. Otherwise, it will be the 
end of parliamentary democracy in 
this country. Specific and clear 
charges in black and white involving
serious corruption by the Minister
have been brought. If these things 
are tolerated and if the Government 
wish to supress these things in this 
manner, it will be the and of parlia­
mentary democracy. Therefore, I 
insist that my motion demanding 
the removal of Shri Lalit Narayan
Mishra because the Kapur Commis­
sion has clearly revealed that he took 
to malpractices and improprieties 
should be debated. The second motion 
should also be debated next week.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): The hon'ble Minister has 
not been pleased to indicate when my 
motion on the functioning of the Elec­
tion Commission would be taken up. 
This had been decided to be taken up 
on the 2nd in the first instance, later 
on the 3rd, but even now there is no 
clear indication when it would be 
taken up.

SHRI ATAL BIHAKI VAJPAYEE 
(Gwalior): It will be taken up on the 
9th!

SHKI SHYAMNANDAN MISHRA:
It appears to be the sense of the 
House that the points raised by me 
with regard to the Emergency should 
be covered in a statement to be made 
by the Government. So the Govern­
ment should make a statement on the 
points I had raised with regard to it. 
Would Government be pleased to 
indicate when they were going to make 
a statement on it?

Finally, since the hon. Minister has 
said that a particular date is fixed for 
the introduction of a Constitution 
amendment Bill and for its discussion 
and it would be finally disposed of on 
the very next day, I submit the time 
given for it is much too short. The 
Constitution amendment Bill that is 
sought to be introduced in the House 
is ot a very complex nature and there 
hay not been proper and full consul­
tation as well between the Opposition 
and Government on that subject. 
Therefore, I submit it is being hurried 
through in an unseemly fashion.

; 2 2  ? n r ^ r
far! «fa*T * T sprpT T %

a uf f  far

?7T«r cTT? fT |
%% 5n?r €r jfar 

s k  m h zx zvrm k srm ? f w  
«fTr m m qr *!Tfe*r fen  £ j  %

w f «r farr m

srfc pr r far!
m  %C\x fm  % fasrrs

t  f w
*rr h% j

I \ ^  m  itm  I
SHRI SHYAMNANDAN MISHRA: 

We cannot even consult the books on 
the subject. It is a very complex
issue.
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PROF. MADHU DANDAVATE 
(Rajapur): Due to the faulty com­
pilation of the consumer price index, 
the working class are losing crores of 
rupees. This issue came up before 
the House but cursory replies were 
given I suggest that the minister 
should make a comprehensive 
statement on it and if possible some 
time should be found to discuss it,
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SARDAR SWARAN SINGH SOKHI 
(Jamshedpur): Sir, I thmgk you for 
giving me an opportunity to speak on 
a very important subject. I relates 
to a book entitled Aurangazeb and h%s 
Times written by Shri Zahiruddin 
Faruki, Bar-at-Law, printed in India 
at Jayyed Press, Ballimaran, Delhi-6, 
published for “Idarah-I-Adbiyat-I- 
Delhi\ This book is highly objec­
tionable and derogatory and has hurt 
the sentiments of the Sikh community 
throughout the world. In this book 
the writer and the publisher has 
called Sikh Guru as servant and slave 
uf Aurangazeb and other Mohammedan 
rulers of India at that time, which is 
historically incorrect. In Chapter X 
it is stated:

“Guru Govind, overtaken by cala­
mities and having suffered great 
misery and distress wrote a petition 
to Aurangazeb in Persian verse en­
umerating his misfortunes.. .In fact, 
the verses in praise of the latter are 
full ot  compliments, and the Guru 
openly declares himseli a servant of 
the Emperor."

The book further stays:
“After the death of Aurangazeb 

(2nd March. 1707), Guru Govind 
was given a mansab by Bahadur 
Shah and joined the Mughal army/*

This is a very serious matter. Sir, X 
would requeset you to get the book 
and go through it. Since it is his­
torically, incorrect, the book should be 
banned, confiscated and the publisher 
should be sternly dealt with.

wsh fw r̂rt irafoft: *r?r «r|?f
»TWRVt TTTW | I *T̂ T %
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13 hrs.

SHRI SEZHIYAN (Kumbakonam): 
Sir, in the statement of the Minister 
of Parliamentary Affairs, no indication 
has been given about the decisions 
taken in the B.A.C. on discussions 
under Rule 193 and others. Some of 
the discussions have been hanging fire 
from the last session itself. The dis­
cussions are continuing from session 
to session. For example, about the 
discussion on Time Capsule for 
which the time was allotted during the 
last session itself is hanging fire, I 
hope, further discussion on that will 
be provided during this session.

About the Constitution Amendment 
Bill, he said that they are going to 
introduce it on Monday. I appeal to 
you not to suspend the Rules so that 
it is allowed to be introduced. They 
should go into full iniplications of it 
and not rush through it.

tftor (srfcsn : *rs*rw

3m  15 pTT 5*
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SHRI S M BANERJEE (Kanpui):
I would like to raise only two issue 
today In future, I will raise only one.

MR SPEAKER You do it within 
l i  minutes.

SHRI S M BANERJEE- Only 2 
minutes.

Firstly, I would request the Railway 
Minister, Mr. L N Mishra and the 
Finance Minister, Mr Y. B Chavan, 
to make a statement regarding thou­
sands of railway employees who have 
not been reinstated and the Audit 
employees the P&T employees, the 
Income-tax Department employees 
who took part in May, 1974 
strike who have been thrown on the 
streets. Since it is a question of 
thousands of employees comprising of

Railways, P&T, Audit and Income- 
tax, I Would request the Finance 
Minister and the Railway Minister to 
make a statement before the Parlia­
ment adjourns on the 7th September,
1974.

Secondly, you will remember, Sir, 
that in Kanpur we always used to get 
the cricket test matches, India vs 
West Indies and others. This is the 
first time that great injustice has been 
done to the people of Kanpur, to the 
people of U.P. by not having the 
cricket test match between India and 
West Indies m Kanpur, Last time, we 
got it in Kanpur Unfortunately, this 
has been done by the All India Cricket 
Control Board This time, they are 
going to have the test mutch m Mad­
ras and Bangalore also Bangalore 
also is having it But the people of 
Kmpur, lhi> people of U P. are being 
dcprivod of it Kanpur must have a 
test match this time also as we al­
ways used to have it in the past
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SHRI H. N. MUKERJEE (Cdl~ 
-cutta—North-East); I crave your
indulgence to refer to a matter, not 
m  much of order, as of Parliamen­

tary propriety, which, I am sure, my 
friend, the Minister, would like to bear 
before he answers.

So many suggestions have been 
made about the next week's agenda 
and the next week, as far as we know, 
is the final week. I have a feeling and 1 
hope you will uphold me that just as 
a non-confidence motion against the 
Council of Ministers always has a top 
priority over every other item, similar­
ly, if there is a motion singling out a 
particular Members of the Council of 
Ministers for attack, right or rong, that 
surely gets priority. And I discovered 
that there is a motion which you have 
admitted and which has been circu­
lated to all of us with great fan-fare. I 
tried to look up myself at the Commis­
sion’s report to find out the fact of 
the matter. Mr. Jyotirmoy Bosu has 
given a notice of that motion and I 
feel that is in the nature of a no-con­
fidence motion against a Member of 
the Council of Ministers. That being 
so, it attracts something like top 
priority. It cannot be postponed for 
discussion later on.

Similarly, the motion made by my 
friend, Shn Atal Bihari Vajpayee was 
extremely important relatively not 
only to the honour of the Members of 
this House but also to the functioning 
of the administration in relation to 
granting of licences and that sort of 
rot. The result is that if we do not 
have a discussion of these two matters 
in the last week of the session, we 
are going to have something like a 
drama which is not of any particular 
interest.

They are introducing the Constitu­
tion Amendment Bill in a fashion, 
which, as already pointed out, is very 
peremptory, very hasty, very un­
reasonable and utterly contemptous of 
the opinion of the House which cannot 
be sought in this kind of a premp* 
tory fashion.

SHRI BHOGENDRA JHA (Jasna- 
Kar): I have given notice for th0 
whole week for a matter under Rule 
377.,. i



*89 B O. H. tttlADRA 8, 1896 (SAKA) B. O. H. 190

MR. SPEAKER: Youx notice came 
at 11.55. These are all notices which 
came before 10.30 a.m.

SHRI BHOGENDRA JHA: I sent it 
before 10 A.M.

MR. SPEAKER: The time written 
on it is 11.55. All these notices were 
received before 10.30 and they were 
typed and brought before me.

SHRI BHOGENDRA JHA I gave it 
before 10 A.M. You may then order 
as inquiry

SHRI SOMNATH CHATTERJEE— 
rose.

MR. SPEAKER: Yours is also 11-55.

SHRI SOMNATH CHATTERJEE 
(Burdwan): Please give me some
time... . g

SHRI S. M. BANERJEE: Allow
both of them, Sir.

SHRI SOMNATH CHATTERJEE: 
Sir, there is a serious situation in 
"West Bengal and this has come out in 
today’s papers. The Prime Minister 
has been requested by a  telegram to 
look into this matter inter alia with 
regard to the serious situation there. 
Railway travel in West B e n g a l  a n d  
suburban service has become danger­
ous and nobody can g o  by train after 
8 in the night. Even cultural functions 
could not be held. The situation is so 
serious that a telegram has been sent 
by the old revolutionary freedom 
fighters. That has appeared in today’s 
paper. I request the Government to 
make a statement with regard to the 
telegram received by Prime Minister 
on the situation prevailing there.

SHRI BHOGENDRA JHA: Sir, in 
the last week very disturbing news has 
cora« th»t the U.S. House Committee 
has sanctioned milions in terms of 
dollars for the construction of air and 
naval base in Diego Garcia. The new 
President of the U.S.A. Mr. Ford has 
publicly endorsed it. It Is a serious

threat to the littoral countries in the 
Indian ocean, particularly India. You 
may kindly ask the Minister to allot 
sometime to discuss this issue. Once 
this is set up we have no power to 
remove this base. The Government of 
U.K. is still hesitant. My point is, the 
experience of Cyprus should be an eye- 
opener to us that US imperialism will 
not tolerate non-alignment. So. we 
are the main targets. We should have 
a discussion about this whole matter 
as early as possible. This is my 
submission.

My next point is this. The debate 
on flood has not concluded and we do 
not know what Government’s attitude 
is, with regard to the assistance to be 
given. My plea is, by Monday this 
should be concluded. In North Bihar 
three districts have been delinked from 
the rest of the country by road and 
rail like Madhubani. Dharbanga, and 
Sitamarhi. My submission is that this 
discussion should be concluded on 
Monday.

MR. SPEAKER: May I tell you, 
your name was not there, because you 
have sent it under Rule 377. We did 
not have any 377 on Friday.

PROF. MADHU DANDAVATE: If
anybody mentions 377 on Friday, that 
should be automatically converted. 
Standing instruction may be there.

MR. SPEAKER: If you went 377, 
there will be only one 377, nothing 
else. You can consider it yourself.

TO fonfo : ^  | fa
w  i r s p f r  *r 3 7 7  * r  jf tfe n r  f e n  y rr tr  

m  ^  fan \

MR. SPEAKER: It is a good sugges- 
tion. We will think over it.

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): Sir, I am grateful to 
hon. Members who have made various 
suggestions.
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* 3  f a * * :  STCTT3T * m

wrnfc r̂rfj | 1  it *m?r ?r$f | 
f̂ 3r%?r w r^ sK f **«fr fa* sparer 
*r*rcfi | vfa 5ft %------

SHRI K. RAGHU RAMAIAH): I am 
in the hands of the Home. I will tell 
you what the problems are. I will go 
one by one. We are certainly com­
mitted to finish Finance Minister’s 
reply on Banking Commission’s Report.

We are also committed to a discus­
sion regarding Election Commission 
raised by Shri Mishra. We are also 
committed to a very short duration 
discussion not exceeding one hour for 
a discussion On matters raised by Shri 
Vajpayee regarding Comptroller and 
Auditor General. Also we have com­
mitted to a discussion on the unfinshed 
capsule discussion.

I have also to mention that because 
of various representations from this 
side as well as that side* that although 
it may not be possible to discuss the 
report on Scheduled Castes and Sche­
duled Tribes since a r*Umber of mem­
bers pressed for it, we have to see 
what we can do about Untouch ability 
Bill. Also the~e is an unfinished dis­
cussion on floods. Certainly I would 
like to take up all these things. Next 
week, in the Business Advisory Com­
mittee’s meeting I shall certainly try 
to take up these things, as many as I 
can.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): You have told me that 
my reseolution would be taken up on 
4th.

SHRI K. RAGHU RAMAIAH: I shall 
fulfil as much as I can.

Regarding the matter originally 
mentioned by Shri Bosu and, subse­
quently, reiterated and adumb rated 
by my friend, Shri Mukerjee, I would 
like to say one thing. I thought that 
Shri Mukerjee mentioned about a no- 
confidence motion. He is no doubt

aware that if it is a no-confidence 
motion, a certain form or a certain 
procedure is prescribed * as to how 
the Resolution has to be brought. If 
it is in the nature of a no-confidence 
motion, this has to be treated in that 
manner. (Interruptions).

MR. SPEAKER: Why don’t you 
hear him? He was patiently listening 
to you.

SHRI K. RAGHU RAMAIAH; A« 
regards matter under—184, there are 
a number of matters pending under 
184 which have to be admitted. And 
Government will consider all of them 
in dup course.

SHRI JYOTIRMOY BOSU: Sir, 1 
want to make a submission.

MR. SPEAKER: Mr. Bosu, kindly 
sit down. Let him finish.

SHRI K RAGHU RAMAIAH: My
friend mentions to me about backward 
areas. That is also coming up in the 
Business Advisory Committee. This 
will also be one of the things which 
we shall examine.

SHRI JYOTIRMOY BOSU: There
was my motion. In the Business Ad­
visory Committee it was decided that 
this will come up for discussion in 
this session. Now, if the Government 
wants to shield this corrupt Min­
ister . . .

MR SPEAKER: It will come up. 
Why do you bother so much about it?

SHRI H N. MUKERJEE: I am 
begging your direction on the ground 
of propriety. I am not interested in 
Shri L. N. Mishra or anybody else. If 
I were in Government, I would like 
to have this its first priority among 
other things. I want you as the 
Speaker of the House of the People, to 
tell me one thing. This Minister only 
tries to play with his words. I know 
that to that extent, this is not a no- 
confidence motion which Mr. Bosu 
gave notice of. But, it is in the nature
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of at least Mr. Bosu’s having lost con­
fidence in the Minister concerned and 
he is asking the House to share that 
feeling. This is in the nature of a no- 
confidence motion. This should be 
looked upon almost on par with a 
no-confidence motion and that is en­
titled to priority. Government should 
think over this mattor. You are here 
representing Parliament and through 
you I want your views in this matter. 
I may be right or wrong but this is 
no-confidence against a member of 
tne Council of Ministers. And if he is 
singled out for an attack, is he not 
entitled to the protection of the House 
for a defence against such a criticism 
that has been made here?

PROF. MADHU DANDAVATE: In
fact, he ought to have come forward.

warn $rrW t: stcttst

snr mr % t o  wc*t k i
^  irtSFT 'TfT Tf *Tt *TT *R  «TR *T«rm
sspit irnrm «rs *rm<TT

IT ^|ifr I (WTWR) TJX ^*ft-
«r rw  i  |

............. (« w r )

*ft ^  «R
t  W  % i

« f t  w w  w i f r f t  :  * r s f r
V* «5TT %

<rc % f¥r #«ttt
fTRTur % T̂v fo*r

^  t o t  1 \

•ft 9ff5T W T  f e f r )  :
*S?£r% srftipvT m  ^  snrmr
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WWW : «T«T 5ft»T STRUTT
nff % i

1995. LS—8.

SHRI SEZHIYAN: Sir, in this
case Shri Mukerjee has raised a very 
basic point. It involves a printed 
published report on which this House 
did not get the opportunity to dis­
cuss. In fairness to the Minister he 
sflould come forward and have it 
discussed and get it settled once for 
all. It should not be left to the Gov­
ernment but it should be the concern 
of the House.

SHRI K. RAGHU RAMAIAH: I
have already expressed my views on 
this motion. There are two ways of 
looking at it—either it is a no-confi­
dence motion or at is not so. If it 
is not a no-confidence motion then 
there are so many other motions for 
which we have to .find time. To you 
some are important whereas some 
other may be more important to us. It 
is a question of finding out what is the 
most important. It is a matter of 
opinion. ,

«ft tottt fss (^ ifw R f* ;) :

?T R  p  |  I 15  ?? T R  WT t  5Tf 

s*m r h j  *r s s r r  < r  s r f  s r  

feir nir | i ^  ^  ^rer |
H j l ^ I  ®FT <¥R?TT

ft  ^ft $ i

SHRI SHYAMNANDAN MISHRA: 
Sir, the point raised by the hon’ble 
Member Prof. Mukerjee is indeed of 
more than technical significance and 
the hon. Minister for Parliamentary 
Affairs has replied to it in a cavalier 
fashion. The point is whether it, is 
a no-confidence motion or in the 
nature of a no-confidence motion, I 
would say it is more than a no-confi­
dence motion in the sense that it states 
that an hon’ble Member should be 
removed from the membership of the 
House. Without prejudice to the 
issue that has been raised by the 
hon. Member, Shri Jyotirmoy Bosu, 
I would say that this is a matter which 
concerns the entire House because a 
hon. Member of the House is sought
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[Shri Shyamnandan Mishra.]
to be removed by the motion. Sir, 
you come into the picture more than 
the Government. There seems to 
be some kind of a vested interest in 
the ruling party to keep the hon. 
Minister under the sword of Damo­
cles’. The Minister has been under­
going pain and agony for the last 2 
years and we would like that this 
vested interest in the ruling party 
should be ended once for all. If 
nothing sticks the hon’ble Minister 
why does not the hon’ble Prime Minis­
ter come before the House and say 
so? Let them come forward and 
clear the hon’ble Minister.

mi ftrc* : srurcsT *r?[k*r, f?r*PT 
190 % *37* 1 -owsrr ^  ft * 

^  f% m

*r> snrf FT?ft f t  q[ir'«T r
m, m  | vftr sfr *rm?rr

%  < ? ? r  f ¥ r  m u

$ I 190 :

“The Speaker may, after consi­
dering the state of business in the 
House and in consultation with the 
Leader of the House, allot a day or 
days or part of a day for the dis­
cussion of any such motion.”

any such motion’ means admitted 
motion.

*rr<r* OTntfta s-rrfirfcr ap? m
% * r r  |  3f t  %  t t c  2 i r  

w  | 1 i*  $ uranrru n sr̂ Tfi?PT
f t m r  1 faRT% Tift «TT,

f w r  tfV 
w n ft f e c f t  | ^  îT 7̂qr?r?r
vftwtiz f^r «Tgfr m  1 m-r z m  fa*
OTT^TT | 190 % rT̂«T

??fsRnfr apr 1 sfrrr
v m  s t  % sfwrjr vtptt fc, 

n? %  srsrnr ^  ^
'rnrr 1 1 smpr ftrfaestf

^f*rr 5r«r> ?fir arrW
ar^tw «pt* % fa* # **tt 

n#r ? 1 *rr«T *rr% *rfsppn?r «ft
srs?mr % f*r*

t M - 1

SHRI JYOTIRMOY BOSU: Sir, I 
am on a point of order.

MR. SPEAKER: I am not allow­
ing.

Now, I have been listening to the 
arguments from both sides. As you 
are very well aware when such 
motions are brought under Rule 193 
or Rule 184, the practice we have 
been following is to put them before 
the Business Advisory Committee and
I go by the advice of the Business Ad­
visory Committee. You said that 
under Rule 190, the Speaker may de­
cide in consultation with the Leader 
of the House.

SHRI MADHU LIMAYE: In ex­
ceptional ca-os.

MR. SPEAKER; Now, the views 
from that side and your side, are all 
put before the Business Advisory 
Committee. 1 have yet to see an 
occasion when the Speaker himself 
accept? any motion under Rule 184 
directly for discussion in the House. 
They are all put before the Business 
Advisory Committee.

«flg f o q *  : *T T  tffSFT 5TTO 

*raft i»r srsrm % ferwro *tt 
6n?arr*3rfr ap*# *  snr* 

«Tft m n  \ £ w  sfrftvs k  t$t gf I

MR. SPEAKER: There ia no ques­
tion of any precedent. I have yet to 
see. I will see, what were the cir­
cumstances in that case. If you give 
me power, then, there is no need for 
putting all these motions before the 
Business Advisory Committee. I will 
decide one way or other. When we 
have accepted this principle that 
the Business Advisory Committee
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will be consulted on all subjects, 
then we should follow that. 
Tomorrow, if Government comes and 
says that a particular item should be 
taken up and you say you don’t want 
it, what will be the position? The 
Speaker will be put in a very awk­
ward position. We have set some 
precedent. You consider it yourseli 
and let me know. We will call a 
meeting of the Business Advisory 
Committee.

SHRI JYOTIRMOY BOSU: We can 
meet tomorrow.

■3W *rr wV srer i

vft w??r
Tt i

fa** i i

MR. SPEAKER: Tomorrow is too
short a notice.

I think the po ition is a little pecu­
liar. The rules are also there. It 
docs not come purely within the dis­
cretion of the Speaker. It is men­
tioned there ‘in consultation with the 
Leader of the House*. It comes to 
the same thing. Wc meet, have an 
exchange of views and adjustments 
and then decide.

Do you accept this position or not0

SOME HON. MEMBERS: Ye-.
SHRI JYOTIRMOY BOSU: I am 

on a point of order. I do not accept 
it.

MR. SPEAKER: I do not accept 
yours.

SHRI JYOTIRMOY BOSU- Sitting 
in the Chair, can you afford to say 
that?

MR. SPEAKER: I do not accept
what he says. Now, Mr. Kureel Noth­
ing else is coming on record. Unless 
a Member is called, nothing he says 
will come on record.

1896 (SAKA) Appointment of 198 
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I am not calling any other Mem­
ber. I ihave called Mr. Kureel.

Mr. Banerjee should not go on in­
terrupting the proceedings in this 
manner. I do not approve of it. Let 
him please sit down now.

13.36 hrs.

PUBLIC FINANCIAL INSTITUTIONS 
LAWS (AMENDMENT) BILL

A p p o in t m e n t  ot M em ber  to  J o in t  
C o m m it t e e

SHRI B N. KUREEL (Ramsanchi- 
ghat): I beg to move:

“That this House do appoint Shri 
K M Madhukar to the Joint 
Committee on the Bill futlher to 
amend the Industrial Development 
Bank of India Act. 1964. the Reserve 
Bank of Ind*a Act, 1934. the Indus­
trial Finance Corporation Act, 1948, 
the State Financial Corporations 
Act, 1951. the Life Insurance 
Corporation Act. 1956 and the Unit 
Trust of India Act, 1963 in the 
vacancy caused by the resignation 
of Shrimati Roza Vidyndhar Desh- 
pande
MR SPEAKER- The question if:

“That this House d« appoint Shri 
K M. Madhukar to the Joint Com- 
nvttee on the Bill firther to amend 
the Industrial Development Bank of 
India Act, 1964, the Reserve Bank 
of India Act, 1934, tfce Industrial 
Finance Corporation Act. 1948, the 
State Financial Corporations Act, 
1951. the Life Insurance Corporation 
Act, 1958 and the Unit Trust of 
India Act, 1963 in the vacancy caus­
ed by the resignation of Shrimati 
Roza ’ Vidyadhar Doshpatade.”.

The motion wax adopted


